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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 39256 of 2004

Union of Indiaand 3 others

..... Petitioner(s)
Versus
Jagat Narain Singh and another
..... Respondent(s)

Counsel for Petitioner(s) : Ba Mukund
Counsel for Respondent(s) :

Chief Justice's Court

HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE KSHITIJ SHAILENDRA, J.

Order on Restoration Application No. 104112 of 2006

1. This application has been filed seeking recall of the order dated
27.04.2006 passed in Writ - A No. 39256 of 2004 dismissing the same for
want of prosecution.

2. For the reasons indicated in the application supported by affidavit, the
sameis allowed.

3. Writ petition is restored to its original number.

Order on Writ Petition

1. Counsdl for the petitioners submits that on account of subsequent
developments whereby the relief granted by the Tribunal has been
accorded to the respondent no. 1, the petition has been rendered
infructuous.

2. In view of the submission made, the writ petition is dismissed as
having become infructuous.

(Kshitij Shailendra, J) (Arun Bhansali, CJ)
February 13, 2026
nd
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